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iEN'flL ADMINISY ATIVE TRIBUNAL 

JLd.AHATI BFNCH;GUUIAHATI.5 
/ 

ORIGINAL APPLICTIUN NO. 

• . 

	'. . 

t':1,3. •. 	.Appiicant. 

VOtSUS 

Union of India & LJrs • • . . . 	. . . . 	 Respondents. 

Far the Mplicant(s).  

S 	10L~l ¶ 	 S 
For the Fespondents.0 	. 	:•:. 	 ... 

	

OTEs OF1HE ErIsT 	O4TE ' 	 - - Q_Rp_ER 

• 	--Tjis appPcation is in form 	21.11.00tpreser : The Hori'ble Mr Justice 
bjt 	i.i tft. Th :' aon 	 - 	 D.N.Chowdhury, Vice- 

Chairman. 

	

. 	' 	 7•.  
foi 	 Heard 	K.N.Choudhury,1earnea 

	

- J 	1 	-.- 	 dc  
, —D 3 2 2 	 ,counsel for the applicant and Mr 

• :B.s.sasumatary,learned Addl.C.G.S.0 

,f or the respondents. 

	

Dy. 1egfrr. 
	By order No.16/2000 dated 19th 
,October,2000 the applicant Sri P.B. 
Nag working as Superintendent, 
,Customs Preventive Force,Dibrugarh 

'was ordered to be transferred from 
: Dibrugarh CPF to Dimapur Customs 

'Division aloni th .bthers. Mr Chou-

,dhury, learned Sr .counsel appearing 

or the applicant fairly submitted 

that the applicant is not against 
'the order of transfer, his only 

;grlevance is as to the timing of th 

'order of transfer. Amongst others 

- - 	it was pointed oit that hi&elde.r.... 
son is studying in Class-Xr under 
CIB.S.E Course and who is in the 

mid ac'ademic session. For the inte-

rest of the career of his son the 

applicant desires some more time 

till the end of March 2001 for 

joining in the new place of posting 
- 

	

	 Mr Basurnatary,learned Addl.C.G.5.c 

on the other hand su}xuitted that 

contd.. 
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21.11.00 for such matter the aoolicant is to.rnove 

the appropriate authority andhis 

Tribunal is not the proper forum • Cons!-
dering all the aspects of the matter I 
am of the view that ends of justice will 

be met if a direction is issued to the 

applicant to file a fresh representa- 
• 	tion before the respondent No.2 to 

consider his representation to enable 

him and his family to be in tibrugarh 
till 31.3.2001, and if such representa-

ton is made, the respondents shall take 
note of the same and pass a reasoned 

order as early as possible. The impugned 

order of transfer and posting of the 
applicant from Dibrugarh to Dimapur 
insofar as it. relates to the applicant. 

shall remain suspended till completion 

of the above exercise. The applicant 
shall file the aforementioned represen- 

tation within two weeks from today. 

The application is accordingly 

disposed of. No order as to costs. 

Vice-Chairman 

II 
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I N THE CENTRAL. ADM i t i 9IPAi u: ip I BUNAL , GUWAHAT I 

BENCFI 	AT G1J-Af I 

(An application under Section 19 of the Administra 

tive iribuna! Act, 1985) 

	

TITLE OF 11 1 k CASE t OFRIGINAL. ( ri... Ci 	'u 2 '?. 

SRI FRANABENDU B I K.ASH NAG 

I APPLICANT 

-VERSUS- 

I 	 UNION OF INDIA & ORSS 

S 
RESPONDENTS 

S 	
iNDEX 

Si . No 	particulars . 

1. S 	 Application - 

2. Verification 
Annexure --I  

 Annexure-Il 	• / 	/7 
 Annexure -  III - 	,..... 	 , 
 AnnexureIV 

Anne::ure --- V - 	-. 
8. Annexure-VI 

S 

9 Annex.tre-Vt I. - 
:Lø Annexure-VI II  
11 Annexure-I X -, 
12. Annexure-X 

FOR USE IN TRIBUNAL S OFF I CE 
 Date of filing 

 Date of reqistration 

::, Registration Na 
REGISTRAR.. 

Contd 	. 	S. 
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I N THE CENTRAL AD.M I NI STRAT EVE TR I BUNAL 	SUNAHAf i 
BENCH AT GUWAHAT I 

DRI SI NAL APPL I CAl I ON NO. 	 OF2000 

BETWEEN. 

Shr.i Prnabendu Bikash Nap 
son oft. ate F'rafull a Chandra Naq 
Superintendent . t.stoms Preventive Force 
Dlhruqarh 

APPL I CANT 
--Versus-- 

Union of India 
reprEsented by the Sec retry 
Finance Department,Govt of I. cJ i. 
New. Del hi 

:2 	Commissioiier of CLtEtOms NE Reqion 
Shi : :[c:ni 	eqhalaya 

Asst.t Cc:'mmissioner, Dimapur LL!.StOITiS Division 
Circular Road D.imapur, Naqa land 

RESPONDENTS. 

DETA :E LS om: APPL I CATION 

1 	Particulars of the order acjainst which the 

am:dicat on is macis 

This app Ii c:ation is made against the Order 

No 1 5/2(l dated 19.10.2000 issued by the Commis --

sioner, Customs N E Rection Shi. I long purport:inq to 

trans ..er the applicant from Dibrugarh Cu;tom 

Preventive Force to DimapiAr Customs Division as 

Sper.interiden t Tec hn ica I 

ContcL 	p/- 
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2. 	Jurisdiction 

The applicant declares that this Honble 

Tribunal has qot j urisdict.Lofl to adi udicate the 

matter in regard to which this applicat.ion is made 

:3,. . 	Limitation 

1 he applicant further declares that this 

application is well within the period of limitation 

prescribed under Section :21 of the Administrative 

Tribunal Actq 1985' 

4,, 	Fac,ts of the case 

41 	 The applicant is a citizen of India and 

permanent resident of the State of Assarn in Nagaori 

District 	The applicant is presently working as 

Superintendent 	Customs Preventive Force (CPF) 

Dibruqarh The applicant is a Group 	officer of 

the Central Government 

42 	 That the applicant states that 	the 

app:L icant was transferred from Aizawl Division to  

UbruçJarh CPF in April 1998. Pursuant thereto the 

.ppl icant joined at Dibrugarh CPF on29 1998 

Presently the applicant is serving at Dibruc]arh 

CPF it would thus appear that the applicant has 

completed only two year-...... fflr'ths at Dibruçjarh 

/QJJ(çz 	
con td 
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in this c:onnec:tion it would be jertinent to state 

that as per the transfer pol icy/ guidelines issued 

by the Govt of India Minis ry of Finance Depart 

ment of Fevenue vide 0 N dted 30 G6 94 the tenure 

posting of Group * 5 and' C' o ficers. at one eta- 

tion.is 4 years 

copy of the said transfer pol.icy/ 

quide lines is annexed hereto and marked as ANNEX 

URE -L. *  

43 	That the applicant is yet to complete 

the tenure posting of four years at D:i..hrugarh in 

terms of the transfer pol icy noted above But while 

the matter rested at thus the applicant was 

shocked and surprised to come across the impugned 

office order No161200 dated 19120 by which 

the aplican t has been purportedly transferred to 

Dimapur Customs Division as Superintendent (Tecnhi 

copy of the said impugned order dated 

16.10.2000 is annexed hereto and marked as INNEX 

URE-Il. 

44 	That being aggrieved by the impugned 

order oft çansfer the applicant submitted a repre 

MJahrOh 4)'3'c 
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sentation before the Respondent No.2 on 23A0.2000  

through proper channel In the representation the 

applicflt specifLcallY stated that prior to serving 

at DiLuqarh the applicant served in hard and - 

remote areas such as DimapUr 	(izawl etc 	
-S a 

matter of fac:t the applicant also served at D.imapur 

as Superintendent (Technical) a post in whic:h the 

applicant is sought to be transferred apain 	Fur- 

ther it has also been pointed out that the appli 

cant is yet to complete his tenure in one station 

inasmuth as 	
the appl icant was transferred to 

DihruParh only on 29 4V9B It has also been spe.... 

cifical ly pointed iDLut: that if the transfer order is 

çivEn &ffect ..o 	f?LLCY'J'5 eldest son who is 

studying :in Class .... XI under C B S C course who is 

in mid 9cademic session would be hiqhly preju -

diced TherefOre, the applicant prayed before 

Respondent No2 to at least allow him to stay at 

Dibruparh upto the end of Marc::h, 2000 ti U the end 

of acacemic session of his eldest son Howevefl to 

the best of the knowledge of the applicant 

is yet to be disposed of, at said ;repreSentktL0fl  

least the appl ic:ant has not been informed anything 

abcut, the fate of his representation 

copy of the said reprsentat.iC 	dated 

23.10'206 
1 0 is annexed hereto and marked as ANNEXURE 

Contd" /-- 
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43 1 	That the applicant states that 	the 

action of the c:.pordnt No2 in purportinq to 

transfer the petitione rf f rom one stat:Lon to another 

station before completion of tenure is hiqhly 

arhi t -ary and unreasonab Ic Further, the impuned 

trnsfer order is also violative of the standinq 

instruction / ci rcui are issued by the authority from 

time to time that transfer of a (3overnment servant 

should It be resorted to in mid academic session 

as far a practicable0 Atleast the authority must 

show the. overriding pub].ic interest that would be 

a.chieed bythe impugned transfer order0 Apparently 

the dcc i!sion is arbitrary one and therefore the 

same cannot withstand judicial scrutiny.  0 

4.6 	That although the impugned order of 

transfer was issued on 19.10.2000 the applicant is 

still .worLin at Dibrugarh4 inasmuch as, he has not 

been ret leved from Di bruqarh Moreover;, the 

representLtion filed by the applicant is stH 1 

pendincror disposal and the authority has not 

comrnudicat:ed anything to the applicant with regard 

to the fa:e of his representation 0 

47 	That the applicant states that 	the 

respofidents while issuing the impuqned order of 

4 aa 

Ofl td 0 	 0 00 p /.... 
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transfer violated the transfer p01 icv/ guide I ines 

formulated by the Department in the matter of 

transfer. As pointed out above q  the applicant has 

been trcnsferred before completion of his tenure as 

well as durinq mid academic session of his eldest 

son As such the action on the part of the authori- 

y cnriot Le in i hL puhl tc 1  irirest Atleast the  

authorities mLst .i ustifv the departure from the 

ctucJe).es byt prodt.tci.nq relevant records The 

records of the case would reveal that irrelevant 

consideratins Are taken note of by the authority.  

4 8 	 That in a simi 1cr circumstance Shr.i D.  

N DoiQ Suer3Jntendent Numa 1 iqarh CPF whose name 

appears at.. Serial No B of the .impuQned order,  

approach this Hon ble Tr:Lbunal by way of filing 

0. A No.. 378/2(Zj;, This Hon ble Tribunal by order 

dated 07.M2000 was pleased to pass order protect-

mci his r.iqht and :interst As the appi icant is 

similarly iituted he also prays for a sim:i icr 

or ci e r 

A 	copy 	of the sal d 	order 	dated 

07.. ii ..$@@U7 is annexed hereto and marked as ANENXIJRE 

IV.. 

4.9 	 That under the facts and c:ircumstances 

stated above, it...s respectful..ly submitted that 



this F-Ion 	ble Tr- ibuna:1 may he pleased to set 	aside 

the inpuuned n der of tranfer 	datci JOYA0.2000  

insofar as the appl ic:ant is concerned 

4.10 	That this application has been filed 

honafide arid for the ends of justice 

5. 	S ,CUMUdM Qr V elle f V11h.12gal 2r..-c2a 

51 	 For that the applicant has acquired 

lecial and valued right to complete his tenure 

posting of 4 years at the station :i Diburuciarh 

CPF in view of the transfer put icy i -sued by thk 

L,overnme't if India  v.Lcie 13 N dj Led 30.06.94. 1 h 

same ha''incj been f:touted the impucined order of 

transfer is legally not sustainable 

5.2 	I 	For that the transfer order is a iso 

violative of the quidelnes/ professed norms to the 

extent the applicant has been transferred during 

the mid 'academic session, of his eldest son 

53 	 For that the applicant has been d1scr3rn- 

mated in the matter of transfer and posting in 

via latin of the aforesaid transfer pal icy 

/\Ja%M22 %ik )A Ala 

Con td 	p/•'- 
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5,4 	For that the action of the respondents 

in not disposing of the representation 	dated 

10 2ØJt) isaso violat:ive of the law laid down 

by the Apex Court. It is true that transfer orders 

can he issued in administrative ex.ic.ienc:y, but in 

affec:ting such transfer, the authority is bound to 

take note of the cuidel :ines ooverninp such trans 

Fuitherq it any representa.t:Lon is tied the 

same is to be dIsposed of having regard to the 

nuidel ines as well as hardship faced by the govern 

(flent servant, The same having not been done the 

impugned order is :ieqai ly not sutainable 

5.5 	For that the authority has miserably 

failed to take note of the hardship that would be 

caused to the app.1 icant and his eldest son if the 

app? icant is transferred in the mid academic ses-

sion Thisi relevant consideration which the au-

thori ty has failed to take note of in the name of 

administrative ex iqency 1 he academ:Lc: career OT 

applicants son cannot be jeopardised 

5.6 	For that the respondents have violated 

the administrative fair play and has displayed 

abi act arbitrariness in passino the imougned order 

of transfer.  

4 \Jd4\iO/a 

Contd, , 	p/- 
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5 7 	For that the Respondent No 2 has been 

actuated by malafide and irrelevant corsideration 

in passing the impugned order of transfer.  

Details of remedies exhausted 

The applicant begs to state that he has 

ested a:t 1 remedies avai_ labia to him and there 

is nq other alternative remedy 'than to approach 

this b [a Trihuna:i by way off il mg this appi i-' 

cation 	The fate of the representation 	dated 

23.10.2000-is yt to be communicated to the appl i- 

7. 	 Matter not previously filed or pengIn g.  

betore: any other Cot 

The applicant further begs to declare 

that he ! ia.s not previously filed any writ petition 

application or suit before any court or authority 

or any other Bench of the Hon ble Tribunal repard' 

:Lnq the grievance for which this application has 

been made nor they are pending before any one of 

them 

Contd 	p1.- 
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B 	 Ef1. 2ci.bL. tci: 

Under the fact arid circurnstances 	the 

app i.ican:t prays that the instant app:i iction be 

admitted records be cal led for and after hearing 

the parties on cause or causes that may be shown 

and/or perusal of the records he further pleased to 

qrant foilcinq reliefs 

8.1 To 	set 	aside and ouash 	the 	impugned 

order 	No 16/200 	dated 19 	:2i issued 	by 	the 

Commissioner of Customs NEReqion q  Shillonq 	the 

Respondent No2 	as far as the applicant 	is 	con- 

cerned 

82 	To allo; the applicant to comolete his 

teunure posting at Dibruqarh Customs F reven €ive  

83 	Cost of the app ..icat:Lon 

B4 	Any other relief /reliefs f0  thich the 

applicant as ent:itied to under the facts and cir-

cumstances of the c:ase and as may be deemed fit and 

proper.  

Contd 	p/..-. 
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9 	 ist.iiia qrdfr anytt tcr. 

Pendinq disposal of this applicationq 

the applicant prys that the irnpuqned o r d e No 

16 /2000 dt tcI 19.10.2000 be sus pended inso far  as 

the applicant is concerned 

10 . 	 .ci t1:a!9fl Owyacatt  

11 	 Particulars of IPO 

IPO No 

(ii) Dqte of issue 

(ii)iEpsued from 	 - Guahati 

( iv) Payable at 	 - EiLwJahati 

12 	List of Annexures 	As stated in Index 

Verification U 

, 

Contd 	p/...- 
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V E R I F I C 	I I 0 N 

I 	Shri.. Franabrji..g Bikash Nao, son of late 

Frafu1i, Chandra Nag, aged about 49 yeerspresenfiy.  

,or1< inq as Superinter)cInj Customs Preven tiv 

Force D.ibrucarh Assam do hereby solemnly affirm 

and veiify that the statements made in paragraphs 

41 45 4 4.7, 49 and 4.10 are true to my 

those made in paragraphs 42, 43 	44 

and 4. 8 being matters of record are true to my 

informatjnr derived therefrom and the rest are my 

hLmb 1 e submissions before Lh s Ioi bi c Tribunal  

I have noti suppressed any material facts of the 

case. 

Arid I sign this verification on this the 

2th day of November, 	at Buahati. 

A P P L I C A N 1 ,  

: 

Contd ...... p//.... 
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i ,,i4,,v 	 F.No. 
Govezriuu)n of tJuj 	.iH. 

A'l \ 	':, 	M.ntstr•of Finance' 
DoPartInent'of.floveno • 4 	) 	Cefltrdl I)0ardof.Exj 	& Customs. 

NewDo1Ili, 1 tho 30th 	199 1f, 

>/ 	Al]. ?riiic 1palol1ecthrs of 	 I  
C8ntI.aL'Excjse ard Custuxs,. 

I. 	 • 	 . 	 •• 	41) All Dire c tot Ge n"'eral 6MarcOU-09. çomtni ss loner. • 	
i' 	

. 	'•'..•• 

All Heads of Departments under 	
4 - Cvn5i3otu 

I • 	 ... • • 	. 	• 	•••• 	
• 	• 	.1 	.. 	

• 	
t,.. 	•.. 	•• 

$ub.ject:, ,Tisr' Guidlines réj'àrding posting and 
4 	• 	•• 

 

	

transfers of 'Group : 1 W 	'C l and I DI officorn •: 	• 	.. : ifl.th8 Abtabhäd. &:,Suburdjnate offioti undtr 
Central Board .of'Excjse and Customs. 

• 	Sir, 	.:.. 	• 	'' 	. 

	

• 	Ifl upers&ssjon of all previous 

	

1.F.No.A 22O 1 5/205/7g 	0 instrtctions, as indieate(1 in the margi 

	

Ad -III-- dt. 1.11.78.. 	the, following 	 ar 

	

• 	 ' 	l.ud In r fl5Oiidnt(1 forw br 

	

2.E.I1o.A_22015/2.1/89_ . 	ruJatjflF LIo trtiisfor nnd thpI.0 Latlon 

	

iidIII..I3 dt. 13. 7J39. 	of Group 	J3 , 	C' ail(.1 1 1)' uffi n t'i In • 	
. 	, .variods attacId and subordinate offici 

	

3. F.Ho .A-35o17/1 '/1.9 1.. 	Under the Gnu rtL1 Ha iit'd of )ii Lun i 

	

Ad -III-flcit. p2),., 1.9a 	CUt'ij 	: - 

	

1+%FsNo.B•12o1)f/•f/92u44•8 	. 	 , 	.. 
AdItII3dt,.2,9 A 92.  

I 	Grou , "fl 1  arid GrauJcovfj.eoi.s: 

Ci)Perio d .of tny.Qt 6no .tI.ón 

() ' Eoutive_Offcer 	- The period f i;ay of 
ati ofi icr aL arie 	tat:ion 3houi d ncrrnil1y ho • 	 1 1, 1i 	'fr:iii 	JI in 	iii 	Y 	I )Ij 	iii;, iI'i  • 	'1 ;tu;i LI vu r';ui :'LJWWI I,n o t 	,Iw:::) uii:it;o fT't)fl(1 	•.;:) 	 'j 

(ia) 	Mirii;t j,: 	 : 	WIiI. I 	t•I 1I1I 	tt r:i:lJ. 

Ez  
OIf•flI''•ii 	 I :1.JJ)J.0 I,) trii H'i', 	1:1 ku 

" r uI;I v  

	

• 	 ii I 	t.' ii ;1 	'' I I 	i; 	•C :tn 	iIii  
:,11)1,h', 1 	•h"i I (.J 	f)I 	V) .1 CIMC. 	Iinwii 'ii, i•, 	tI.I iii 

OW  

• 	:il 	) 1 . 1 . 1 	r:; 	a." 	H ;,I I.e 	I.') 	1w 	1. r:II 	Ili i'i•ii'I 
C r• fl '.i 	'; 	" 	I.' 	:i!1 3 Ilin 1' 	I; pe ri ad 

r:'Ii.(I. 	. • • 
'I 
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II. t,rpup  tD 	af 	- Group 'D' staff ar also 1tblbtáljf 	any share within I t Cql 1 oct3xátO .evàfl!thjhJjts juriedict;ion oxtQncth 't r:tixa ,  thtiónpst.to, 	1iowivor, 
friquort' transforror GroLtp L) 	i tnff tilioui 
b avbidod' 	/ 	l 

III 	ifl?r husbgnU- wfLs qL Wigjaflo 

..... Guijnes eontaned in Departinoh 
of Porconnol & Trainjn'/Otfjoø Motriorwdum 

• 	 Np. 2BO3+/7/86E8tt() 
followed 
8Xigencies. 	 . 
iili.. 3 	I i 	ii 	v 	• 	• 

IV. - .Tjie tnuro .t sensitive cti.rgos and roQlj 
• 	 P QOo141 g OfT e j .  

• 	•:' 

(I) OffLc'ers posted in any of the fillowing 
completi 

his/er' nbrmàltenur 	be postud to a • . 	. 	
• 	 ottior 

thosernentjond hexobelo 	- 

(a) 	Airports, 

(b) 	D.G.ILIIS 	0 

' (C 	 • 	. 	• 	.,. 

(d) 	 - 

Th 	OY• 	•i' 	io 	l.,,,cl 	I ti 	ti 	•' r. (1io 	tf 
said .chaIgus/oanisati/a 1g'hniit 	ii.ii. U 
requlred. t? complete th3 uCoollM g  Off",pord 
of 'not'losst'ha'• two ) ar biJore1 	ng oni. 
for ri-•po 	th; 10 nny - f th,n 	rr'i?: li! 

V.(a)Tha power tp rei 	the 

The powo r to rolrx t;ho 11 co].j n1  oiU" p,. rifld f 
an fficei' with rJfercnco  

.mentjone',d 	 :tJxoic :1 :o1 Ly Llic 
Pr. 	01.1,r. /J),1pijt,,r (iliH'P i'il  

LI'lli1ijitLtiiUI. 
of tho"Offi -OZI in quo stion. 

(b))e dpjjn tiextencI t1iinçin - 1iwia 	— 

0 d) 	is iri Lo 1i;: tm ( 	IThn 	I 	 . I 	)• 	I( 
wfl 1., ho 	iv;piitd 	1)7 	(hI) •JIV 	I 	Ii:; 	• 	I(:it' 	In 
Ju1e s oiicl the 1..XJP.1' 	gui.d I ni..'Al 1, 1W L'iiu iu; 

a'3 the case uiy 1)0.' 
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inroard to the tranFors of Office boarer3 
of 	he ri 	niMi liii i ns/Asoc al;iotl ; the in ritruc totU 

containod in the Do partWet t of 10 i'tiUt 	Tttt ii' 

.l,I. 1o. 27/3/69-EStt.(B) dated 8...1969 should be 
observed strictly roaiwith future ainofldfliollt 5 , if anY. 

I. N0twjthStafldiflg the instructions contained in 
paragraphG (I) (II), (III), the Heads of thO 
Dopartutont will have full aut rity/p?'°" ° 
trnsfor an offc3r. on a6ninitrattV0/C0mP S1.flaLO 

grounds. 

The heads of the Dpa.rtu1C()t Will ai9 
be Lh'.I (joci.diflg 

authorit;y as to what 

	

postings dupendi 0 local co itio' 	uiU will 

/ 0 U y au or so to f 	- tenure of posti.ng of 

\__officors at those placos, as deowUd nocosrLrY or 

administrative requirementS and exigencies of service. 

7111. Gcnorai 2- 

Gunc nil tran sftr3 shulI ho o ff'w tnd at the 

	

and of the acadwiliC year ai) or(]O 	ttiorofor 

should be issuea sufficientlY in advatiC3. 

Orders tssued othcrwiS should contaiti reasons 

on record. 

OfficerS who are thin to rotii'0 \4lLhi-t1 two 

year; or so, way not be trail sf0 
i'id from their 

s tato/distri-C t or from thu proxi ni ty oS the 
S tat ion whOre t 'J y ir p 	to 	ti] I) iowli 

after retirement. ThoSOWhO are posted away 

	

frtii such a station tntty, i. f' t;hoy 	o ro qUO st 

be brought to the proxiuiiLYl tltt StL19II 

within laSt one year or so of their serviCe. 
All this will, hoievOr, ho suhinci to 
tvjinin is trtiVO re(1)t:'t)mun Lf. 

For thO purpose of 	 n 	 w Lriii"UI.1 i, 	Lh 	Hiy 	$f '  

fCicr t a prticUial' 	;ti' 	
trti].i1 be 

cOU1PU 
bed with rufernt)(30 to the t.o,t;.l period 

of his continuoUS stay a; Eij_Jt:'.L3 	
rogard 

1130s,   of the difforun t osi 	
l) id hy him there. 

2. 	Above ins t;ructiOfl niy in 	
ha Ul]. 

5rr&pU1')l y. 

	

1hi 	U)tLor. 

' 

\ 

I 	t 

	

1 ¶ > 1 	1 	1 

C - 

VIP 

VI. 

 

Ut) 



	

3. 	Snri A.K. Saikja 

.,~"4/""  hrj P08. Nag 

	

5. 	Shri Gopat. Des 

 5flr A. Swamy 

 SnrJ, K. Nog 

Snrj D.N. 0o.Ly 

I 
4NNE.xof 	1/ . 

- 

CCIIrIISSIONERATE & 	CU5TOM, 	NORTH EASTERN RELION, 	SMILLONG 

ORDER NO. 
Da t e d 	t 	 er, 	2000 

Sub:- Transfer and postinga in the grade of 
Superintendents of t he Commjssjonerate of 	Customs, 	Nortn (astern ReQIOn,ShIIIOa9 

- 

Urdrs Regarding. 
In v1w of the cornpetjon o 	tenure by 	the 	ndivid 

officers the £Ol1kg 	transfer and pustng in this ,  gre o r  
of Super.jntcndent5 of 	Commjssjonte of 	Cuatoms, 	North Eastern RGg1O 	

Shijjg are haraoy ordered 
: with immediate 	 and untjj furtn 	orders. - 

------------------------------- 

From 	 To 
---------------------------------

------  

Imphal 	Ous,j1 	
Aizawi Cus,Dj. 2. Snri A.Bnattacharjee 	 ZDi-sp os a l 

Cus.H
fl09 Aizwj. Cus,Dv. 

nq fl rh CPF Aizawj. 	Cua.Dj, 
Olmapur CUS.DjV. 

Dimapur CUS.DjV. 
Dimapur CUs.Dj. 

Dimapur Cus.jj 2imarIpr3,, 
Olmepur fus.D vo 

r14Jfl LOS r l:-rT---- 

- OlmaPur CUs,LJj. 

CLJS.Hqrs. Sh1i..t.og, 

Oimajr Cus.Prv. 

Al'zawj Cus.Cj. 

Dimapur Cus.jjv .  

Khaza.L CPF will be .LOkd 
after by Shri T.T.K. Thang, Superintendent of Land Custcinj 5ttjon Zowkathar untjj further Ord6r. 

Au the orfjcs should be relieved withjn . 315t, October, 20Q POsitively. 
 

( K.K. Das ) 	(0 
Cummjssjoner cf Custorns •  

C1)fltd..p.2 

W ~ 



- - - - 

'I - 	 ) 	 - 

.tp 

-•. 	--;;-* 
S 	 . 

• 

AID 
C,No. Ii(3)9/ET/Cc/cBi,bh/99/ 	Dated tho 20tn Octoaer,2030 

C o PY—furwOrdad for infor 	and nacoery, Oction to z 	. 
1. 	

The CommIssjonGr of Centraj Excis, Shi].iong. 
2 1 	

The ddb.onaj Comnu.soner(p&U)/(Tcfl) Customs 
and 	t 

Central Exciag, ShiJ.iong. 	 *•,_ 3. 	The Ass.stnt Commissioner(.&I) 
Customs Hqrs. NER, Shiliony. 	Y 4 4 	The Deputy! 	stant CommlsalQnGr Cf Customs 

The CAD/PRO, Cugtamo and Csntrg. 
CXCIfJII, Shiliony. 	 •. 	' 

The AdIIIinjatratj,. Of'fcer of  Shiliong. 	 Comrnjssjon3rotQ cf Cu5bgm5,NER, -. 	 -' 

7 	The Sr. PA of Colmmissionar Cf Customs, NER, Shillong, 	

' 

 

Tha Suparintendent of Gusto1115, NER, Shhliong046.6068) 
The urcnch in—charge of ET.II & II.I/Acct5 I & II/CIU—VIG 
Branch of Customs and Cantraj Excisg, Shil.ng. 
S/5hi. 
Compijanco. 

11. The Ganeraj Secretary Cr,'b' ESCUtjVO off.icurs' Asscjatjn, 
Custcms and Central Excise, Shiliong. 

ii. Guard Fi. 

( K.K. Das ) 
Commis3ionar of 

,-• 

\fr 



- 

- 

ThoL4gh PxL 

To 	- 

The Aasjgtant Commjajonor
, 

 
customs Divisj0,,. 
Kherma}. charli, 

• Circular Road, 
P.o. Dirna 	(Nagaland)0  

'-1 

ANWE 

Date: 23/10/2000.. 

Sir, 

 

SUb:.. Ubmjsson of 
repreentatton agaj 

 

transfer oer no 16/2000 dt, 
20.10.2Q representation in. duplicate for 

IenQjosp
z x'opru ntuU in'th.tp1jata 

for onward 
trjj to the Co?rflh 

for his kij 	 jssjofler of Custom, NR 
/IiiUcj and sympati Conideratjon Th15 represj9  

agaj 	
tIflsfer ordexa issued under E 	Order no.16/2003 da t& 20 .10.2000 o 

	

	 tt 
 the COjssjoner, Custonls,NER 

v Shillong ,  

I WOud. llc to rcque 

hi 	
t you that I should not be 

.. 

rejl
~ till any decjsi3 

given by the Co1mJ.sjontr ilor on my afoj 
Cr1c1oc1 repr eo on-Lj  

nci:- Rpreentatjon in 4iplicate 	 • 

two aheets) 	
I 	 Yurts 

tv1'1 
11Th 

1L1 

I - 	

(.nagp 

uprintrAdefltC?F 'n 	(7612) 
EOI)QO1219IU 

):T 	AcSTJ CQMM iIcTn Mc O1V 
Pp: ?112 

AY 	 (3 )\ 
Jnrn77 ,7,w 

E PE!OU 
,1?l:OO1 	

\OV 

Ic 

N irp PL Y 



: 	

':L; 	•' 	 / 	

11 	, 	 - 

The Coianiaaioner, 
• CUSTOM,st 	

•••4 

14..ao4 (orti aroot koad), 	 , 

	

O. SJLILLO*, (Kohalaya). 	 , 

c)) 
iepectód $ir, 	 (Y 

ubj. RoproonUzt4on prajw, retention , 
&gainat tXIinaf.r order no.16/2000 . 

4. 	dated,20.1O,2000, 	I  

	

- 	
r 

	

•. 	 :' 	; iot ronpocttuu.y I live to put t 	 41 
he fo1lowirg faot 

and circumtanoeD before YXW youxi honour for favour of kind thtoz'-
iation and noceasary considem ,tion of my eubptjasjon. 

That sir, During my toaurein Cwi torna, I wao already 
there at DIMPUR an SupQrintenthnt(Teoh), wborrom wont to 
and AIZAWL DiViaiowal office and thcn carie to 	GA1LH onli 
29.04.98, It may be noted t1irt, a1ictlong X%1fl13 pO3tczd in 
ahip pnttn oontiuouly bolero jointn hqr'. 

That 3ir, the rccet tran3fer oriler dnted, 20,10.2000 
cane an a DWdejj blow .OL ie at this vary momont .beuso it is not 
possible to changv or interrupt in tb.er eductLon in the middle  
of the acadeatc sezuiion, hich otherwine sP011 the Qc:'iUtxic QalTo* 
or ry children and my futura aspects. 

That Six, iy aged bod-rjden mother nictis ny phyica1. 
prosnca at tin momoxt u t her $idu. God lbvb.td; it enytbin happfn 
in my absence, there canrct be any excuse to mrc, 

That sir, LIN  a ptimt r,rr;n'J to U..1.ube tJ.c and Ilypcirtens 
ion diaeae and in unthr cloac O3cwvatjon of the regular boatori  

Theroore, it is my carc.st  prayer before your honour 
to be )c.iflLl enough to cor.oiUor ry above subminsions of facts 'and 
izuo zteeeary ordor of Z'(t2r1tiork at thIn jreznt p1'ee of pootin 
till end of the acaUeio 	Joi i.e. upto the cn1 or )iarch,2000 
and for thin act of 2jtk 	idrm;rj, I nh1l rcrin t1rrnhfui to yoti, 
hflct oTherioo I rny r1cast. b  relluvaa from 	to Ct'cl 
ecciao as I have already connictea more thtn i (ror) yars thrre. 
in Cuto, 

9 	F10jY 0  

10) '61 11 

At 

V 

dV 

- 
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FORM NO. 4 
See Rule 42 

• . In The Central Administrative Tribunal 
GUWAHATI. BENCH GUWAHAT! 

.• .... 1 .. 
ORDER SHEET 

APVLICATION NO. 0.A. 38/2000 010X 

Applicant(s) •ShriDebendra Nath Doley 

	

: 	•:.. 	 . 

Respondent(s) Union of India & Ors. 

Advocate for Applicant(s) 	kr A.S.Choudhury, 

	

• . 	 Mr I.HusBa.in  

Advocate for icspondent(s) 	Mr A.Deb Roy, Sr .C.O.S.0 

Notes of the Registry 	Date I 	Order of the Tcibuna 

Uw 

' 	p 
V 

7.11.00 Present : The Hon'bj.e Mr Justice D.M. 
Chowdhury, vice-Chairman. 

Heard.Mr A.S.Choudhury,].earned 

counsel for the applicant and Mr A.Deb Roy 

learned Sr.C.o.S.c for the respondents. 

By this application the applicant 

has assailed the order of his transfer 

'from Numa3.igarh CPP to.,Customs Headquarter 

Shillong vIIJ& order dated 19.10.2000. By 

the aforIsa1I.t order 8 persons Were trans- 

erred and posted. ?tr Choudhury.learned 

ounsel tot the applicant has fairly 

ubmittod that the applicant is not 

hallenging the competence or validity of 

he order of transfer but virtually this 

is an application for keeping in abeyance 

of the transfer and posting order of the 

applicant till 31.3.2001, so that the 

etudio8 of his children are not atfected. 

-,, more particularly about his second son 

COntci.. 



O.A. 378j2000 

Order of the Tribunal' 	.t;1fr 

thoi 	going to appear in I.C.S.E final 

Bamination in March. 2001 • Ima prayer 

seems, to be reasonable. Mr Choudhury 

further auinjtted that his wife has 	' 

already submitted an app lic ation to the 	'• 

Commissioner of Custorn8 	W.E.egiOfl. 	S  

-tillong on,30e10.2P00 'bt'nO,ord 1' 

ar 

 

-Das8 	i. Co 	ierit 	all 'the aepa8 

of the mette! 0  I am Q 	S VjOV 

GX 	) 	tLC(& 	J.hb :t 	circ- 

t!cn i 	5O to tt~ 	r6spondant a .,more 

particularly to 	 the 

CommiusiOner':Of Cuatornae, worth 	astn 

Ragion. 	hiUc 

ucntat.tOfl dtd 30.10.2000 to •rtabl 	tt' 

applicant and his family to lead a normal 

amily life. The applicant is also direC 

ad to submit a fresh representation 

arrating all the facts within two weeks 

rom today and if such representation is 

lied within' the aforesaid period, the 

e8pOfldeflt8 shall conaider the same in 

onformitywith the pOliCY of 'the Qovern- 

eri1. of India as expeditiOUslY as possible 

nd1pass a reasoned order. The impugned 

rder of transfer' dated 19.10.2000 trans- 

er*ing and post 	the applicant from 

umaligarh to Shillong insofar as it 

elites to the applicant shall reman 

uspended till completion of the above 

xeçCi8e. 

The applicatiOn is disposed of accor- 

Notes of the Registry 
	

Date 

P.11 

t.  .. 

L 
• 	• 	. 	 ' 	

I; 

• 	
•. 	 ,. 

• 	) 	S. 	 •. 

.1 	. 

	N o order'aa to costs. 

JI V A ...... 

€rutied to be true C. 

e 	
Gec%b01% Ot1' (J) 

qvi bzT4 	vfb 	
I 

\ 	Cer,tt Admnitrt 	IttbUIl$) 

sirf 
Guwahati 

ue  

IYIc%. 


